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LEGISLATIVB ASSBMBLY D&POt'1Ollft'. 

WE, the undel'!!igul'u, Membel'~ of the ~elect 
Committee to whioh the Bill to .amend the ~w 
relating to emigrant labourers m the t~ dis-
tricts of Assam was referred, have oowildered 

the Bill and the papers 
Papers Nos. I-Vl. noted in the margin, 

and have now the honour to submit this our 
Report, with the Bill as amended by us annexed 
thereto. 

2 Clause 1 sub-olGuse (2).-We oonsider that 
it ~ preferable ~ once to ~D:clude the Sonthal 
Parganas which Ul a recrUltmg area of some 
importance. 

With reference to 8ub-clauae (19), we are 
anxious that the Act should be put ~to ope~a· 
tionas soon as possible. We a~ sat18fied WIth 
tbe assurance given by the Honourable Mcmb~r 
for Industries and IJabour that Gove~n~ent :WIll 
expedite 8B far a8 possible the brmgmg mto 
force of the Act. 

Cwtule 2 (a).-We have ~ t~e Balipara 
Frontier Tmct aDlong the tea d18tncts, as ~e 
understand there is at least one tea garden Ul 
that tract. 

(b) We have somewhat extende.d the scope 
of thiH definition. The words omItted. ~med 
to Uti likely to give rise to difficulty In Inter· 
pretlltion. 

(d) We have revised tbds definition to avoid 
the danger of the w~ole period Of. the sixteenth 
year of a person bemg excluded m· the case of 
hoth an adult and a child. 

(e) We have reC8.'ilt this definition in the 
in tt'.rest of clarity. _ 

(f) and (ff). A ~epara~, deft~tiot;t has be~ 
provid('(l for "a.'I.~JStance whIch HI used l~ 
the Bill 8S revised both with reference to eml' 
grants itS defined here under the title " assisted 
emigrant." " and t.o other persons such lUI those 
referred to in clalL'les 34 and 35 who do not 
come within the definition now provided for 
"assisted emiigrant". The definition of 
., assisted emigrant " hIlS been widened to cover 
even persons who have already worked on tell 
estates in Assam, provided that they have been 
abgent from Assam for more than two years. 

Co) Tht' omission in this definition is intended 
to ensure that. a person who takes up other em-
ployment on a tea garden such 88 that of a do-
mestic servant or mechanic does not thereby lose 
his status as an emigrant labourer. The other 
alterations in the definition are e.onsequential 
upon the changeR made in (d) and (n· 

(i) The omissiou of the word" emigrant" is 
intended to avoid the difficulty arising from 
th(' -fllct that " emigrant labourer" is a tech-
nical term with special meaning in this Act, 
so that until persons had emigrated under the 
Act to tea gardens there might be no " employ-
ing interests fl. 

Olause '9 (2).-We consider: it advisable to 
makf' provision for the possibility that mor(~ 
than one Dt'puty Controller may be required. 
In t.his eonnection we desire to express the view 
1 hut if more than one offl(~er is appointed in pur-
!OiUancc of this section At )(,aRt one of them should 
be an Indian. 

Clause 4.-We have omitted words in sub· 
clause (a) which appear to us unnecessary. The 
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other OOangeM are aimed at meeting a criticiam 
made of the draft Bill by the High Conrt of 
Labore and the Punjab Government. 

Clause 5.-We have altered the provisions re-
garding the ct'ss to make the cess payable in 
respect of each assisted emigrant as now defined. 
'fhe number of such aHSisted emigrants will be 
larger than the number of emigrant labourerB 
ullder the Bill as drhfted, and we 8r£ advised 
that the maximum rate now provided should be 
adeq uate. In order to facilitate administration 
WI' have jJl'ovidt'd that the Ct'KS Hhould he levied 
ill respect of the entry of the emigFllnt. 

Clause 8.-We think that only ISerioWi miscon-
duct should involve the consequences proviMrl by 
this clause. 

Clau8f; 9.---'l'he amendment is designed to 
secure t.hat on the death of Ii married woman 
leaving a husband and children on the garden, 
the family will be able to secure repatriatiun. 

Clause 10 (1) (b).-The amendment is aimed 
at preventing a labourer fl'(llU being compelled 
to work 011 less than the ordinary wag,'. 

New sub.cltw,se (d).-We consider that it it 
not possible to provide specifically for all tbP. 
grounds which might. warrant repatriation aDd 
thnl: cllses of ~erioulS hardship may arille whiCltt 
do not satisfy the criteria given in the original 
Bill. We have therefore provided that the 
\~on1rolI('r should have power to order repatria· 
tion for It eause not specifically provided for in 
sub.clal18Cij (a), (b) and (c), if in his opinion 
it is a sufficient cause. As a safeguard in the 
exercilil' of this very wide po~r we have pro· 
vided tnJlt it Ilhull only be exercised by the Con-
troller hilll~e1f Rnd not by another officer exer· 
cising the pfj\\'(·rs of a Controller by or lUlder the 
Act. 

Olalille 12.-W·e have revised the clause to en-
iml'c to the emigrant labourer the cost of his 
return journey to his home instead of to the 
station nem·t'st to t.he place whert' he was re-
cmited_ 

Cl-al/.se H.-We COMider it desirabIt' to 
restrict the power of contracting out of the 
right of n·patriat.ion to Ilvoid the possibility of an emigrant'lab01irer MO contract.ing lit the time 
of hi!'; firfSt Arrival in As..'!am or long before the 
right arises. We have also expanded th& pro-
viso ill the int.erests of tht' labourer who ilhoulrI, 
we consider, be in II posit.ion t.o und,erstand 
('xactly what Ill' is foregoing when waiving bill 
right of rl~patriation. The amendment ill sub-
clause (2) iBself·explanatory. 

Clause 15 (2).-We consider that in the in-
terests of the Emigrant IJabour Fund and of 
emplq}"Cl'8 in general there should be an. obli· 
gation on t.he Controller to recover cost meul'-
red under this flection from the employer who 
is at fault. 

Clause 17.-ln the Bill 8B drafted, EI local 
forwarding agent's licence could be cancelled 
without the employing intereKt's _ conspnt only 
on account of his own misconduct. Wt' consider 
that Local Governments should be able to prevent 
any agent from acting on behalf of an employer 
guilty of misconduct, and the amendments made 
here and in clause 24 have this object. 

Olause lB.-We have revised this cla.uac 80 
that it now covers not oBly -assisted emigrants 
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hut also pereons who, because they have been in 
Allsllm within the two precediDg years, do Dot 
come within the class of assisted emigrants. 
l<"or purposes of check and in the interest of 
tht'Jt!e pe1'80ns themselves, it is desirable that they 
should be produced at the depots of forwarding 
agentll when on their way to Assam. It is not 
OOntelUplated thut they should be ':lubject to the 
provision'3 of the Act relating to assi8ted emi-
grants in (JUlf'r respects. 

Clause 21 (b).-Our amendment indicates 
that the returns to be kept shall relate 
only to the special class of ~Kisted emigrants 
dealt with by the Bill. 

(e) We hav(' confined the scope of this sub-
clause to women who are unaccompanied by t.heir 
husbands and are proceeding as aMisted emi-
grants. 

New sub-clause (ee) has been provided as an 
insurance against aasitited emigrants beiDg left 
in ignortlnce of the condit.ions of lif~ and work 
to which they lire going. 

Clause 22.-We consider that the Civ:l 
Surgeon Ilhould also have powers under this 
claUNe, and we think it. desirahle that the results 
of all in!;pcctions made should hr recol"Md. 

Clause 2d .. -~ee note on clause 17. 
CUllue 26.-I-Iaving regard to the recoln-

mendlltion of the Uoyal Commission on Labour 
we consider that this Chapter should not come 
int.o force without the pN'vious sanction of the 
Governor General in Council. 

Clause 27.-We have omitted this clause 
whieh will now be adequately covered by clause 
32 ail amended by us. 

Cla1tSe 2H.-W e consider that the rules to be 
made under clause (a) of sub-section (2) should 
be . made by the Governor General in Council 
rather than by the Local Government, as it is 
preferable that there should be some uniformity 
in the matter. 

Cla1t.8e.~ 29, .'10 and .11.-W e consider that the 
reasons for refusing to f>ndol'He 8 certificate as 
valid or for canceUing or suspending a licence 
under these clauses should be recorded in writ-
ing. 

Clause 32.-See note on clause 27. The clause 
as now amended applies only to assisted 
emigrants and not to all pot.ential labourers. 

Clause 3::J.-We have made a provision pre-
venting 11 married woman from being recruited 
without the consent of her husband. 
C~8es 34, 35 and 36.-We have amended 

these clauses so as to extend them to the widt,r 
HIMLA; 

1'hf, 3"d September, 1932. 
·Subject to Note of Dissent. 
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class to whom reference has been made in our 
remarks upon c1attse 18. We have also made 
it clear that. an emigrant cannot be returned 
without his consent. '1'he amendment at the end 
of s\lb-cllllllse (2) of elause 36 is design.ed to meet 
the case where the employing interest. doeK not 
maintain tt depot in the neighbourhood. The 
aruendment!ol ill sub-clauHe (4) have the same 
objects as the IIrnendments in sub-clause (2) of 
clfluse 15. 

Clause .'17 (1) .-A reference has been inserted 
to clause 10 ill vif>w of the proviso added t.herein 
to sub-clause (.'1). In Flub-clause (4) we have 
further defined the officers who may be invested 
with powers under this sub-clause. 

Clause cflB.-We have inserted Iln additional 
provision to enable rules to he made preventiDg 
Il conflict of jurisdiction. 

Sf,b-cla1tlle (1) (h).-The addition here made 
is designed to secure informat.ion bearing on the 
status of assisted ('migrants. 

New claltse i/YA.-We have introduccd the 
usual proteet.ion for action t.aken in good faith. 

3. We drsire to 1"l'cord 0111' emphatic view that 
the objeet.'I underlying this Bill cannot be fully 
achieW'd Hille"" etr('(~t is given to other proposals 
ami recommendti·tions of the Royal Commission 
on J~ahour rp/Iltillg" to t.he welfare of labolt\" in 
ASSAm, Hnd that steps should be taken to give 
effl'et to lhrm ItS <'arly as possible. 

4. The Bill was published in the Gazette of 
India,· dated the 12th March, 1932. 

5. We think thllt. t.he Bill has 110t been se 
altered as to require re-publication, and we 
recommend that it be passed as lIOW amended. 

COWA8.JEE .JEHANGIR (.Junior). 
FRANK NOYCE. 
MOHD. YAMIN KHAN. 
S. O .• JOG. 

·K. P. TBAMPAN. 
.'1'. R. PHOOKUN. 
ABDUl .. ~lATIN CHAUDHURY. 

·N. M .• JOSHI. 
tHo H. FOX. 
Hi. MORGAN. 
GAYA PRASAD SINGH. 

tB. N. MISRA. 
A. (j, CIJOW. 
K. AHMED. 
TIN TOT. 
K. UPPT. 

tSuoject to Note. 

NOTE OF DISSENT. 
With referencp to clause a3 we are of opinion 

that women should be left free to go and take 
up work ie the tea gardens of Assam without 
being compelled to take the consent. of t.hpir 
husbands. 

T. R. PHOOKUN. 
N. M .• JOSHI. 
K. P. THAMPAN. 

NOTE. 
The undersigned wish it to be understood that 

with regard t.o paragraph 3 of the Report they 
do not, necE'S88rily endortle every other propo8al 

and recommendat.ion of tilE' UoyAJ UommissioD 
on Labour. 

O. MOnGAN. 
H. B. FOX. 

NOTE. 
Provisions lIlu.;t be made ti, give some edu-

cational facilities to the childreu of 18.bourr.r~ in 
each tea estllte und for giving in some cases 
right. of entry to the puhlie to inv!'stigatc the 
hellith Ilnd housing conditions of labourers. 

B. N. MISRA. 
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BILL 
TO 

Am.end the law relating' to emigrant ltibo'Urer 8 
in the tea dis~8 of Assam. 

WHEREAS it is expedient to amend the la.w re-
lating to emigrant la.bourers in the tea districts 01. 
.Assam j It is hereby enacted as follows :-

'CHAPTER I. 

PaELIIIINABY. 

1. (1) This Act may be oalled the Tea Districts 
Short title, extent and Emigrant Labour Act, 

·oommencement. 1932. 
(2) It erlends to the whole of British India, 

iftCltuling the BonthDl PorgaM&. 
(3) It shall come into foroe on such date as the 

Governor General in Council may, by notification 
in the Gazette of India, appoint . 

.2. In this Act, unless there is anything repug-
'De1initiou. nant in ·the subject or 

context,-
'(a) "tea distriot " means any aJ. the follow-

ing districts in the province ofA8~ 
namely,-

La.khimpur, Bibsa.gar, Nawgoug, Darrang, 
Kamrup, Goalpara, Cachar and Sylhet, 
and the BalipaJ'G F,O'1Itier Tmct ; 

;(b) "tea estate" means an estate, ... ... 
... ... ... situated 
in the tea districts, any part of which il 
used or is intended to be used for the cul-
tivation or manufacture of tea Cf' jar an'll 
purpose l.lonrl6t¥edtheretllith. 

(0) "recruiting province" means any pro-
vinee other taan Assam ; 

(d) "adult" means a pe1'son who MS complet-
ed his sf,xte6nth year, and "child " 
means " pe1'.a0?l who is not 1m adult ; 

{e) a "labourer" means an adult working 
on wages not exceeding fifty rupees a 
.month, bUt doeB not irt.clude a clerk or 
domestic servant, ar a meclumic, carpenter, 
mason, bricklayer ar other artisan ; 

fj)an "assisted emigrant" meaIl8 an adult 
who, after the commencement of this A.c.t.,. 
has left his home in any recruiting pro-
vince or in any Indian State, i8 prooeed~ 
ing through any part of British India. to 
any place in Assam to work as a labourer 
Ob a tea estate, and has received usmtance 
from any person '" • ... 

but does not include a.nypersOD who at any 
tim'! within the two preceding years ha.s 
worked as a labourer tnt a tea e8tate ; 

(.ff) "assistance" meam the gift ot n.ffer of 
any '11Wrul1J, goods or ticket entitling to 
conveva~ to any person tiS IJ't i·rn:ltto8-
mmlt to sucb, pe'lSOR to proceed to A.~,~at/" 

H210LAD .. 
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to WO'I'k 08 a laboorer on a tea estate: and 
.. assisted" and "with aBmlance" when 
used fl.lith reforenoe to any pe'f'800 mea. 
that stfl)h pers01/., has received aS8st.an ce; 

(g) an " emigrant labourer" means a person 
who has last entered ABI'I8m /1.8 an assisted 
emigrant and is employed • • 
on a tea estate, 

and includes any person who, having accom-
panied an aBBisted emigrant to Assa.n1 
as a ehild dependent on him, ha.l become 
an adult and iBiO employed, 

but does not include-
any person who, at any time after his last 

entry into Assam and after he has 
become an QC/.ttU has taken employment 
not on a tea estate, • 

• • • • 
, (k) the " family" of any person includes the 

following, if living with him, namely,-
(i) ip. the case of a male,-his wife and any 

child a.nd aged or incapacitated reI&.-
tive dependent on him, 

(ii) 'in the case of a married woman,-her 
husband and any child .and ~ed or-
incapacitated relative dependent on her-
or on her husband. and 

(iii) in the case of any other woman,-any 
child and aged or incapacitated relative 
depeodent on her. 

and in the case of a.n emignmt labourer, in-
eludes any person who, lwriBg accom· 
panied him to Assam as a c4ild depend-
ent on him, has become an ad~ and is 
liv~ with hiln ; 

(i) "employing interest " means any em-
ploye!' of· labourer&, or any 
group or a880Ciatiou of such employers; 
and 

(j) "prescribed" means preacribed by rules 
made by the Governor General in Council. 

8. (1) The O<WerDor General in Council may 
appoint 'II. peuon to be 

AppointlD8nt &1ld atatu& Controller of EmWrant of ControUer ad Deputy . .. ~-
Oon~. La.bour, to exerCIse the 

powers and discharge the 
qut;.les conferred and iIuposed upon the Controller 
by or under this Act. 

(2) The Governor General in Councilul&Y a180 
appoint one (W more Deputy Coat,olkr8 of Emi· 
grant L&ooDr, who shall eHrcise lluoh of the 
powers and discharge :8uch of the duties of the 
Controller as the Governor Geu.enl in Council may 
tretermine. 

(3) The Oontrollel' may, from time to time and 
subject to the control of the Governor General in 
CQuncil, make a distribution of work as between 
himself and the Deputy Qo~trol1er •. 

(4.) 'l,'he Controller and. Deputy Controlt.ra shall 
XLV of 1860. be ~ed to be public eervan,ts within the mean-

ing of the lwliau fene.l Code. 
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4. The ControUer ahall have POW6l'-

Fow8l'l of the Oonh'ol1er. 
(a) to enter, ... ... ... 

(~) aU open places on a tea estate, 
(ia1 any enclosed pla.ce on a. tea eatatewhere 

he knows or Iuu f'l!48ot' 10 bt.Ueve emi· 
grant lahourers are working or are 
accommodated, 

(iii) any office ()f a tea estate, 
(iv) any office or depot maintained by 8. 

labour recruiting agcncy, in Assam or 
in a recruiting provin{)e, 

(\') any train, vessel or vehicle whioh ie 
knows or has r('Alsan to believe is being 
U8ed for the CQ1//ooyatU:le 01 assisted 
emigrants; 

(b) to inspect, in any office or depot men· 
tioned in liub-claulIM (wi) and (IV) of 
clause (a), any register or other doemnent 
required to be kept under this Act ; 

(Il) to carry out in any pl&ce mentioned iD. 
clause ((~) any iuquity which he may 
deem to be expedient for carrying out 
the purposes of this Act; and 

lei) to do a.ny other reasonable act 'thich may 
be expedient in the discharge of his 
duties. 

Ii. (1) In order to meet6xpeDditur~ incurred iD. 
oowa:ectlon with the COIl-

Emjgrant Labour Ceo. troDet, tAu! Deputy Con-
trollers and theiuto.fi, 'Or under thi. Act, ~&nnuar 
Ce811 iiha.llbe levied, to be called the Emigrant 
Labour Cess. 

(2) It shall be paid in reepeetof tk enkll i.nto 
Aa.m of eGCh CHSiated eMigm'lft aad eball be par-
able by the emrplayWig Wttuest on whole behalf lie 
"ilJaa~. 

(8) It shall be le"ried • ... • 
at suoh rate, not exceediag ttMe mpee8,. Igz each 
8uch emigram as the Governor Genernl io .council 
may, by notifica,tioo' in the Gazette of India., 
deteJ.'mine ffW tJ.e year of levy. 

(4) The proceeds of the oess shall be credited 
to a flUId, to be oaJJ.ed the EnUgrant LabOlU' Fund, 
to be adminurtered by the Governor General in 
Council. 

8. (1) The Governor General inCow:lcil may, ,boy 
P to _.- J f notifioatiOll. in the Gazette owor m....... ru 81 or . 

-the oolleotioD of the Emi. of India, make tl11es-
grant Labour 0e8l. 

(a) p1'escribing the a.gency which shall collect 
the Emigrant Labour Cess; 

(b) prescribing the r.etutDB to be subm,itted to 
such agency by employers of emisrant 
labourers, and by persons who reorn'it or 
forward emigrant labourers, IlIDd the 
form and date of snch returns; 

(c) ~ula.ting the procedure of the collecting 
agency; 

(d) prescribing the mode of payment of the 
cess ; 

(~) determining the date when any sum pay-
able as ce~ihall be &J;l arrear; 



(J) declaring that an arrear of cess ~ay be-
recovered as an arrear of land-revenue 
and prescribing the procedure to be 
fonowed to secure such rooovery ; and 

(g) generally, to secure the equitable collec-
tion of the 00$8. 

CHAPTER II. 
REPATRIATION. 

7. Every emigrant labourer, on the expiry of 
three years from the date 

General riJ!of repa.t"!-- of his entry into ABBam, 
~after years m shall have the right of 

. repatriation as against the 
employer employing him at such expiry. 

8. (1) Any emigrant labourer who, before the 
. . expiry of three years 

. R~ht to repatlri&~ OJ) from his entry into Al88.m, 
Wanuseal. • d' . d b 1.!_ IS lSmt886 y.lU.l! em-
ployer, otherwise than for wilful mad ,erious mis-
conduct, shall have the right of repatriation 
against such employer. 

(2) Where any 6ffi\grant labourer is dismissed 
by his eqlployer before the expiry of three years 
from his' entry intQ Assam, and his employer 
refuses or fails to repatriate him, the labourer may 
apply to the Controller, .and the Controller, after 
Buch inquiry as he may think fit and after givrn, 
the employer an opportunity to he heard, may 
declare that the labourer has the right of re-
patriatiQn agaiBBt such employer. 

9. (1) Where an emigrant labourer other than" 
married woman living 

. Rights of repatriation at with her husba.nd ond 
f.mi1y . of d-..ed emi- hDving no Mild living 
pont I.bourer. with her dies withi.e three 
years of his entry into Assam, the family of 
Buch labourer shall be entitled to be repatriated 
by the employer last employing him. 

(2) Where such deoea.sed labourer leaves a 
widow, she sha.ll be deemed to be an emigrant 
labourer in whom a right of repatriation haB 
arisen. 

(3) Where there is no sUlh widow, the ControlJer 
shall have all powers necessary to enforce the 
rights of the fBmily under this section, and may 
f;ake such setion a8 he may deem to be expedient 
in their interesta. 

10. (1) An emigrant labourer may, before thf 
. expiry of three years froql. 

Right to a.pply for 111- hUt entry into Assam. 
p&trW.tion in oert.in oir- apply to the Controller 
llumBt&nOOll. 

for a declaration of his 
fight to repat.riation 
grQunds, namely,-

on any of the following 

(a) that his state of .\lealth makes it impera-
tive that he ehould leave Assam, or 

(b) that. his employer has failed to provide him 
with work suited to hi, capacity, at the 
normal rate of wages /CYr that oUJs8 of WCYrk, 

,or 
(c) that his employer baa unjustly withbel(t 

any portion of any wages due to him. ctr 
(d) anyotMr suffUMnt caUIe. 
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(2) An emigrant labourer may, Loforfl the oxpiry 
of one year from his entry into Assam, apply to 
the Controller for a declaration of his right to re-, 
patriation on any of the following grounw. 
namely,-

<fI) ,hat he was rearwted by aoeroion, undoo 
influence, fraud Of' m.i&reprcscntation, 
or 

(b) that he was recruited otherwise than in 
a.ocordaooe with the provisions of this 
Act and the rules made thereunder .. 

(3) The Oontroller. after such inquiry as he may 
think fit and after giving the employer an oppor~ 
tunity to be heard, may declare that an emigrant 
labourer applying under this section has a right 
of repatriation agaiDBt his employer: 

Provided that a tkclMation.ft pwt'mance oj cla'U8e 
(d) rif 8fJb~,eotion (1) may be made by tAe Oontr9lkr 
only attJ, ftOt by any other offioor exe:rmsing tke 
powers oj the Ooot,oller by or under th.u Act. 

11. Where any employel' of an emigrant 
labourer, or any agent 

p.,wer of oriminal CoUrUI of such employer in au~ 
to ordor ropatriation. thority over suoh labour-

er, is 00nvicted of any 
offence committed against such labourer and 
punishable under Cha~r XVI of the Indian 
Penal Code with imprisonment for one year XLV of 1880. 
or upwards, the convicting Court 01' the 
appellate Court or the High Court whenexerois~ 
ing its powenJ of revision may deolare thatsuoh 
bllourer has a right of repatriation against sllch 
employer. 

12. (1) When an emigrant labourer * han right 
of ropatriation against 

Jnd~o~ts of tho right of any employer the efn'l11~.-
l'6pu.tr18otI0JI. ' r""Y"" 

Of' his agent shaU defray 
the CQ8t oj the ,.etum joomey oj the emigrant 
labowrw and nu family from the station 
nearest the employer's tea estate to the Iwme .of 
the labourer and SMU provide .suhliistenoe allowanees 
on the prescribed scale for 8f,U',k labourer and 
his family for the time requisite for him and 
his family to travel from such estate to hif 
home: 

Provided that where the emigrant labourer is a 
married woman living with her huSband who; is 
aIsoan emigrant labourer, her right of repatria-
tion arising under section 7 shall extend only 
to herself and .any children dependent on her: 

Provided further that a married woman living 
with her husband is entitled to be treated Et.IJ a 
member of his family notwithstanding that she ill 
herself an emigrant labourer. 

(2) In the event of any dispute regarding tM 
cost oj the return jOW'fl6'!f or suLlliswnce ltllownnc('!4 

* • • the question shall be referred 
to the Controller, whose decision shall be final. 

18. (1) Within fifte<>n days from the date on 
which a right of repatria-

The di.oharge at an tion arises to an emigrant 
employer" duty to repa- lb' . triate. a ourer, or wltlun such 

shorter period as the 
authority declaring such right may det.ermine, the 
H2JOLAD ." 
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employer concerned shall, IIlUbject to any agl(,~ 
ment under section 14, make alllwcc8sary arnwge·· 
menta for tLe homeward journt'Y of th(J laLOllf(~F 
and his family, and 8hall despatch them on their 
journey: 

Provided that an employer ebll not btl required 
w make such arrangements wr Ql' any pilymcnt m" 
respect of any adult perion who doc8 not wish. to. 
k-.a ve Asaa.Jn. 

(2) Where an employer failH to compty with the 
provisions of sub-section (1), the right of repntria-
~ion oI the emigrant labourer concerned shall not 
btl atIected. but the empillyer shall be liable tOo 
pay to the labourer OUt' rupc6! for each day on 
which h.e is in defa.ult : 

Provided that on application made to him by 
eithtlr party the Controller lIUJ.y direot that thl} 
labourer shall be paid at a lower raW than. one 
rupc(l a day or at a higher r~e net exceeding two 
rUpC\lh a day, and may &1so. det.ermine the uumber 
6£ uayl:l, being a reasonable nUmb(lf regard bdhg 
had t.o all thc eireuUllltnnet't; of the case, for which 
the paymPllt shall Le muue. 

14. (1) An emigrant }aLourer may, by agree» 
ment wilh hiM em p)..yer-

Polltpon8lllent, waiver postpont1 his exerdllc of 
and forfuiture- 01 the right. tho right of repatriatioll. 
or ma.y waiVl' it condit.ionally or uliconditionally. 
but no such agreement shall be valid unless it ilJ in 
writing and in the prescribed form and has been 
made not more than one 'I1/.OfUh. before the nukt 
4)f repatriation arises : 

Providt~d that the Governor General in Council 
may, },y notification in the Gazette of India, mll.kt· 
rlllt~b reqniring that. in any Inca sueh lLgre(~mt'llt, 
shall he made it/, the prescribed manner bdor(~ 11 

pl"1~seriLeu l~llthority and tluu the prescribed autltor-
ily, if sati.'!/ied that tne labourer understands tke 
terol.S of lLis agrt'.emellt, a11rl his riglus in r6!Jard to 
repatriation, shall ratiJ.'I/ tll.e agreement: 

Provided furtker that after such rules come into 
force no such agrenment shp.ll be valid unless it is 
80 made and ratified. 

(2) Where Ii.n emigrant labourer having a right 
to repatriation fails witlwut reosonable cause 
to proceed . on his homeward journey at the 
timo arranged by his employer, the employer 
may notify the Controller of such failure, 
and the Controller, after such inquiry as he may 
think fit. and after giving the laboorer an op-
portunity to be heard, may declare that the 
labourer lw.s forfl~ited h,iB right of repatriation. 
and I>llch labourer shall not be enti.tled to repa.t-
riation again as against any Ilmployer, save by !lIl 
order of the Court under scetion 11. 

15. (1) Where the Controller, on information 
ohtained from any source 

Power af the CoIl~t'?Il"r and after such inq uiry 
to enforce t,he provwoDI . nk fi 1 
of thi. Chapter. all he may t.hl it. 1U1( 

after giving the employer 
concerned an opportunity to he heard, it! of opinion 
that. an emigrant labourflf if! entitled to repatria-
tion under any of the provisions of thiH Chaptt1r, 
or is l'ntitled to the payment of any sum of money 
uuder, the provisions of Bul,HI<:ction (2) of section l:~, 
the ContruUpr may direet tlw emplo~'er C(~Jl­
perned to dt'Hplltch such IlI.bOllrBI' and IUH fllmlly 
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or to pay him the sum of money within such 
period aK the Controller may fix. 

(2) If the t'mploycr fails to comply ,,·ith such 
direction, the Controller may repatriate the 
labourer and his family or pay him the sum of 
money out of any funds at the Controller's 
dispotlll.l, and 8Mll recover the com itlCU1'f'ed from 
the emplnyer. 

(2..4.) F()'f' the purpose.~ of suck ,~ the 
Crmtro'ller may certify tke cost8 to be recovered 
to th.e Collector, who Mall 1'~cover the amount aM 
may recover it as an arrear oj land-rettenue. 

(3) The Controller shall bav;e similar powers in 
regard to any person in Alilsam who Ae knows or MB 
,eaton to belie1Je is /l. member of the family of a 
repatriated emigrant labo\U'<lr who should have 
been repatriated along with such laboure.r. 

CHAPTER III. 
CONTROLLED EMIGRATION AREAS. 

16. (1) Subject to the control of the Governor 
General in Council, the 

r.owef to declare con· I.oelll Government of a. troned emigration &leas. 
recmiting province may. 

by notification in the local offioial Gazette, de~ 
clare any area within s\1ch province to be a 
controlled emigration area, and thereupon the 
pJ1ovisions of this Ch.aptt~r shall' aIJply to that 
.area. : 

Provided that, Ruhjl~{)t to the like control, the 
Loc",l Government nmy, hy the SamfJ Of by subee-
qurnt notification, dedlHo that any of the provi-
sions of this Chapter shall not apply in such area, 
()r shall apply subject to Bllch general or special 
relaxations as may be specified. 

(2) A not.ification und~r Rub-section (1) shall be 
~xpre&l8Ad to tako effect from 1\ date not carlier 
than two month!! from the date of its publica.tion, 
and dUl'ing the said two months licences may be 
granted under section 17 and such lioences shall 
be datnd as being granted on the daw on which the 
notification takes effect and shall not be valid 
until that datil. ' 

17. (1? The Locat Government, or any District 
Mngi.'4trute empowered 

Power to grant licenNll by it in this behalf, 
to local forwarding a.genlAl. may grant a licence to 

any person to act as 
local forwarding agf'nt in lilly part of a controlled 
€migration area, 011 behalf of an employer or em-
ployers of lalxnJlfers. 

(2) Such licences shall be granted only on the 
application of an employing interest. 

(3) No 8ueh application sha.ll be entertained 
unlesK the Cont.1·ollf'r lIas eertiw.Al that the employ-
ing interest mnking tllC application haa made 
proper provision, in accordance with section 20 
and rules made tInder sect,ion 21, for the forwa.rd-
ing, accommodation and fee.ding o£ 888isted emi-
p;ran~$ on their journey to the tea estates on which 
th~ytl.re to he employed. 

(4) A local forwl~l'rling agent may he granted 
.separate licences on applications by separate 
employing illtere~t~. 



18. (1) Whoever arra.nges with any person in a 
Rec!ruita in oontroIJod controlled emigration area 

em.igr&t.ion are&8 to be h t -h - h II II!D& to forwarding agontll' t a. sue person s 110 
depotl. proceed to Assam with 
G8~, shall take or send such person, along 
with the members of his family who are to accom-
pany him to A888JIl, to the depot of a local for-
warding agent licensed for the area in whick the 
arrarigement was made, unleSs the arrangement 
was made at such a depot. 

(2) Whoever arrangos with any person iL an 
Indian State that such person shall proceed t6 
.Assam with QSsistance and brings or sends such 
person and any of the members of his family into 
... ... ... any controlled emigration area,'" shall 
take or send such person and members to the 
depot of a local forwarding agent licensed for that 
area. 

(3) At every such depot proper arrangements 
shall be made for the accommodation Bud feeding 
of assisted emigrauts and their families. 

19. An ass:sted emigrant and his family 
shall be forwarded to 

AlmW emigrantl to Assam from the depot of 
be forwarded to A .... m by a local forwarding agent looal forwardblg agenta by 
pNlOribed routee. by such agent ... and 

only bV such routes anrl 
in such manner as may be prescribed by rules made 
under section 38, and shall be accompanied on their 
journey by a competent person deputed by the 
local forwarding agent. 

80. Every employing interest which recruits 
V_I~__ 'abour in a controlled 
_noe of depotl ." h II along preeonDed routBI. emlgt'at,lon area s a 

maintain or have the 
right to use depots at reasonable intervals on the 
prescribed routes by which it forwards assisted 
em.igr&nts to Assam, for the accommodation and 
feeding of assisted emigrants and their families. 

St. (I) Thf> Local Government may, by noti-
Poww of Looal Gov. fication in the local official 

erDJDeIlt to make rule.. Gazette, m.a.ke rules-
(a) prescribing the lonn and particulars of 

Jioonoos to be granted to local forwarding 
agents, and the annual ices, not exceeding 
ten rupees, which may be levied from 
persons holding such licences; 

(6) pTeseribing returns relating to as8i.,t,ed 
emigrants and their families wh'ch shall 
be r.lade by local forwarding agents and 
the registers and the form thereof which 
shall be maintained by such agents ; 

(c) prescribing the scales of diet which shan 
be provided for assisted emigrants and 
their families at depots;_ 

(d, preser"bing the accommodat:oll which 
shall be provided for assisted emigrants 
Bnd their familic'l at depots, and the 
Bllnit,ary and medical arrangem.cn tat a • 
Buch depots; 

(e) providing for the detention, for a period 
not exceeding thr(~(l days, at depots of 
local forwarding agrm1s of women 
u1/.tJOOOmpanied by thei'J' hwbanas who 
propose to proceed to As.<;am as assisted 
emigrants * ... ., and for in vcstigatioll 
into their circumstances; 
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(ee) 1".~,scrihing the inf01'tMtWn 10Alclt 8han be 
8Npplted by loo41 joNJJMdino alpmts to a8-
si3te.d emi,rJrtJnts regarding the cr.mtlition.~ of 
l'ije and work on tea e.ltates, and tlw 11IRJ.hoJ., 
in wkiclt it 8hall be 81Ipplied ; 

(f.) providing for any other matt.er which in 
the opinion of thtl Local Government 
lIlay be required to g've effect te the pro--
visions of this Chapter. 

(2) In making rul08 untler olause (iJ), daul'le (e). 
clouse (00) or cla.u ,:e (f) of tmb'80ct;ion (1), the Local 
Gove 'nment may provide that a contravention 
thereof 9hall be plllli8hable with fine which may 
extend to one hundred l'Hpet~8. 

22. (1) The Civil Surgeon, the District Magis-

... 
In~pecti()n df depota. 

"euels IUld "oWel.,.. 

trate or. the Sub-Divi-
sional MagiAtrate, or any 
Magistrate or polioe officer 
not below the rank of In-

spector, deputed by the District Magistrate or the 
Sub-Divisional Magistrate, may enter a local for· 
wa.rding agent's depot, or auy depot. mainta:ned 
by a.n cmp:oying interest on a prescrihed route to 
A.ssam, and. inspect the accoInDlodation, feeding 
arrangements, a.nd sanitary arrangements provid-
ed for assisted emigrants and their families 
&tld all r~isters and other docum.ents required to 
be m'l.mtained or keIlt by or uRdor this Act CJM 
shoJl reoord lite 'TCS'Idt.s of B'tlCh i,,,,peclitm tn G b001 
fA) be kept in suck -Ikpot f., Clu: putrpOH. 

(t) Tlw Civil Surgeon or such Magistrate or 
person deputed may also ant.lll' anc1 inFIpect /I."y 
vessel. train or vl'lhi".1e 1)'1 which assisted emigrants 
al'e travelling, or on which he has reaSOD to believe 
t.hat any o.ssia~d emigrant is travelling, whether 
along a presczibed route or not. 

sa. If the Governor General in Counc] is satis' 
fied that 0.0 employing 

.lotion where proper intel'est rec.:rniting BBsist-
arraogomealill not III&Iie d ' ts' for ... ilted emigrronts. e cmlgr&ft m a con-

trolled area is not making' 
proper provision for the forwarding, accommoda-
tion or feeding of sllch emigrants and their families 
on their journey to Assam, he may require the 
Local Government to direct all District Magistrates 
oonoorned to eancel or 811spend an licences under 
section 17 held by local forwaTliing agents on 
behalf of such employing intel'l'st : 

Provided that .tllfl G()~mor General in Council 
.shall not make any requisition for the ca.ncellation 
of licenocs under this section until he has given the 
employing interest nonoerned an opport1inity to 
submit its expla.n~tioll. 

2&. (1) The Local Government may cancel 
Ich.oll!l (If' in. part any 

(;~ooellation Qf licenco&. licenee granted to & lecti 
forwarding agent, and & 

DiBtr:ct Magistrate may cancel tDhoUy or in ptI'l't • any Iioente granted by him to a. local forwardin~ 
~eJ1t,-

(a) if, in the opinion of the Local Govern-
ment or of tho District Magistrate, &8 
tho clll!le may be. suoh agel1t has heeD 
gll~lty of m.isconduet or wilful default 0, 

B210LAD 
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ncgligenC'.e in the discharge of the duties 
imposed upon him by or under this Act, 
or 

(lJ) if tho employing interest, on fIiIwse .p'plica-
tion the licence was granted, has applied 
to t,he Looal Government or to the 
District MagiRtrat.e, as the case may be, 
for the cancellation of the licence, or 

(c) if in the opinion of the Local Got'emmenl 
or of the District M agistf'Gtt, fl8 fAe C(ue may hi., an e.mplhgt'Jl' on whose biIIalf the 
agent is lioonsed to act has been guilty of 
misconduct, or tcilful default or negli-
gence 1:n the di8c1uMge of tAe il~ imposed, 
upon kim by 01 unler th'8 Act : 

Provided that no lioence shall be cancelled under 
muse (a) until the holder thereo1"has or under 
oUJuse (c) untiZ Ike holder Utercof fMld t/w em-
ployer C()IfICgffleG ha.ve had an opportunity to show 
eause against the cancellation;' 

Prooii/,ed further that a OtJncefi4tion under clausfJ' 
(<J) shall, where the agent is licen.,ed'to at:t on behalf 
of more than OM employer, operate only to prevent 
tlae agent from acting on be1wJ,j of tlw 6mployer 
held guilty. 

(2) A local forwarding agent whose licence-
has been oa.ncelled by a District Magistrat& 
under clause (a) of sub -section (1), 01' anyemploy-
ing interest on whose behalf he acts, ma.y, within 
three months from the . date of the District 
Magistrate's order, appeal to the Local Govern-
ment, whose decision shall be finaL 

25. Where any person' who is required to be 
taken or sent to a locnl 

Penalty f~r ill,icit.bet- forwarding agent's delot meut of OIDlgrU,tlOD.. ..) 
In any distrlCt under 

section 18 lea.ves that district on his journey to 
A!lSdm without being ~ taken or sent, or, be;ng 
an assisted emigrant, proceeds to Assam otherwise 
than in accordance with seetion 19, or by any 
route ot,her than a route prescribed under section 
38, any person who abets him in 80 leaving tho 
district or in 80 pro('.eeding to As.sam, shall he 
punishable with imprisonment which IDAy extend 
to six months, or with fine which may extend to, 
five hundred rupees, or with both. 

CHAPTER IV. 
RESTRICTED HECRUITING AlmAS. 

26. (1) • * • • • 
The Local Government of 

Power to d.clnre re. 
Ittriotod rllOruiting u.rDa8. a recruiting province mt1,y 

with the previous sanction 
tlf the Gooomor General in Council, by 
notification in the local official Gazett~, 
declare any controlled f'migration area or any 
part of a controlled emigrat.ion area within suell 
province to be a restricted recruiting area, and 
t.hereupon the provWona oj this Chapter shall 
ll.I?ply to that area : 

Provided that, subject to the like sanction, tl!& 
I.oeW Government may, by the same or by 
suhlie<luent notification, declare that any of the 
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provisions of thi$ Cha.pter sba.ll not apply in such 
area, or shall apply subject to sueh genera.l or 
'special relaxations as may-be specified. 

(2) A notification undersub-800tion (1) shall be 
exp.z:essed to take effect from a date not ear1iC'r 
than two months from the date of its publication, 
and during the said two months lioonces may be 
granted under section 28 orcE'xtificates may be 
granted and ,endorsements made under section 
29, and such licences, certificates 8lld endorse-
ments shall be dated 8S being granted or made on 
the date on which the notificat.ion takes eifect 
&Dc! shall not be valM until that date. 

2~· • * * * * 
28. (1) Subject to rul!l8 made under sub-section 

(2) j and Bub-section (3), 
Grant of lioencee t.o the District U agistrate reorlliters. fU 

may grant a licence to 
any person to act as recruiter in the w hole or 
any part of his distriot. 

(2) The G()t}ernor General itt. Council may, by 
notification in the * • Gazette of India, make 
rules-

III prescribing the qualifications fOf persons 
who may be granted licences under this 
section. 

(3) The Local Gooernment having jurisdidion 
ooer any re8tricted recruiting area PHay, !AJ'tIot1jica-
lion in the Weal official Gazette, make rules-

(b) regulating the procedure of the District 
Magistrate in granting such licences, 

(0) prescribulg the form and particularB of 
such licences, and the fees, not exceeding 
ten rupees, to be paid therefor. 

29. (1) Suhjept to rules made under sub-section 
(2), the owner or manager 

Gran t of certificates to f garden.811.rda.re. 0 a tea estate may grant 
8 certiticate to any person 

employed on such estate as 8 labourer or in It 
position of supervision or management empowering 
him to recruit labour for such estau~ in the whole 
or any part of a restricted recruiting area, and such 
person shaH ther~upon be entitled to rCLTUit labour 
for such esta.te as a garden-sardar in the area 
specified; 

Provided that the Local Government having 
jurisdiction over any restricted recruiting area 
may, by notification in the local official Gazette, 
make rules directing that oertificates of garden-
sardars or of specified classes of gar<ien-aardars 
shall not be valid in any district in any such 
area until they have been endorsed as valid for 
that district by the District Magistrate or a 
Magistrate authorised by the District Magistrate 
in this behalf. 

(2) The Local Government of Assam ma.y make 
rules-

(a) r(lgulating the procedure of owners and 
managers in granting and withdrawin~ 
such certificates, 

(b) prescribing the form and particulars of 
such certificates. 
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30. The :patriot Magisnate mAY.!OtI' reasOtl8 tB 
CaaoeUat,ioll IWld BU.. be rectwdeil ~ ~m, ca.ncel 

pension of recruiw'. oX' suspend the hcence of a 
lioence. recruiter on the ground 
of his misconduct or wilful negleet or default 
in the discha:rge of the dutiflS imposed 011 him by 
Ol" under this Act: 

Provided that no licence shan be ClUlcelled under 
this section until the holdet thereof has had an 
opportunity of showing cause against the can-
cellation. 

~U. (1). The DistJ:ict Magistrate of any dist.rict 
. ~Ll respect of any part oJ. 

CA.ll?"Uatw:o of ga.rden- which a garden-sardar 
IO.rda.r B oertlfioa.te. h 11- rtifi te o (18 a.. co ca· may 
cancel the oertffieate if he is KIIotisfiM thai the 
~den-eardar has contravened any of the ptO-
visions of thia Aot 01' of the rules m~ ~41" 
under. 

(2) A District Magistra.te canceIlinlt, a certificate 
under Bub-sect,ion (1) shall reoord his reas(W/$, 
aM shall send' intimaA:lion, ,of his action to 
tho Dist'riot ~e' of every other districi 
in r(;'Spect of any part of which the certifica.tle 
Wu,s, v~d and to the person who g):&ll.ted the 
certificate. 

32. Whoever, not being a licensed recruites 
holdi1l{l a licen08 under 

~ .. It,y for Ulloit re- section 28, or a garden-
IIrw~t. sa.tdar bolding a valid 
certificate under section 29, (JT a local jorwardi1l{l 
Gijent holdw/fl a Zioonoe under aectWn 17, in any part 
of a restricted, recruiting area gives or offers any 
money or goods to any person, or defrays or offers 
to defray any travelling expense£! of any person, 
80S an inducement to such person to proceed to 
AHsam (18 an assisted emigrant, shall be punishable 
with imprisonment whioh may extend. to six 
months, or with fine which may extend to. 
five hup,drcd rupees, ,)1' with both. 

CHAPTER V. 

SUl'PLElOl,NTAL. 

33. (1.) No person shall in any way a88ist a 
P b'b" of ... _ child to proceed from ro I ltion ...... ro- • . • 

cruitment of children. any recrmtmg provillCB 
to Assam, to work in any 

ca.p4\("ity on a. tea estate, lmloss suoh ohild is 
accompaniod hy a parent or othel' adult relative 
on whom he ia depend~nt, and 'itO perBtm ehall H 
assist a mamed woman who ia limng with he, 
husbancl u7Jkes sAc is BO proce«J,ing with the ('.oftBe'" 
of llCr h'U8fxJnd. 

(2) A:ny person who 1cnowingly contravenes the 
rU'ovisitms of"this seetioll shall be punillhable with 
imprisonment which may extend to si~ mouths, 
or with fine which may extend to five hundred 
:rupees, or with both. 

34. (1) Where it appears to the Controller tnat 
I.ower to dat,ain and lin1}pe1'Mm Pl',OC861#'}9 to Ilo 
~m milk poteou.. ~ g&rd~n, toitA.tJ881Stanec, 

- or any member of the 
~amjly of Buchpcrson. is sufferulg fro~ an 
infectiolls or ()ontllgiou8 d1;1('ase, or itt not in· a fit 



etate of hl1a1th to proceed . on his jourlli"Y, t~ 
~ontroller may-

(a) detain BUCk per.wmand 1ii.s family, 
(b) send the 8tfiferer for medical tr('nt~ 

mellt to a hospital or didpcIl8ary or 
other suitable place, and 

(c) cauae aU necessary arrang(ments to be 
made Jor the accommodation a.nd feefllng 
of the other mumbers of the party so 
detained, ' .. 

:and all arraugamentsfor such det:-ution lmd 
:treatment shall be ·made by and at the cost of the 
{lmploying interost on wh~e heha.l£IJ'IId£ pe7W14 
Wai recruited. 

(2) Where it app6&l's that a "IjJemr detained 
.wider 8ub-scction (1) is not -likely to be in a fit, 
state of health to proceed on his journey within a 
,l'easonable time, the Controller may direct that he 
.and the other members of his party detained with 
him shall he returned to the /wnw cif tk ptII'8014 
proceRiJing 1IJIitk .. SMsMftCe by and at tll(' cost of the 
employing interest on whose behalf .. ~ peTR01& 
was recrwted. 

-35. Where it appaars to 'the Controller after IfUCh 
Power to Mum peN/lil inquiry-GS he tMllJ.:s fit to 

-improperi,y lIeCruited. • make that any person 
proooedi", ioa.tea estate witA~nce-

(a) has t.ooa recruited by coeroion, undue 
influCJ1ce, .fraud or mlsreprescntation, or 

(b) has been recrmtt'l.l or forward{~ otherwise 
than in aCc<ll'dance with the provisions 
of this .A.d; .and the rules ruade there~ 
under., 

the Controller may direct that such person and 
Ilis family shaH if IfUClt pe'f8(/n 80 deW6Il be 
ret.urned to hi.~ home by and at the cost of the 
employing interest on whoso behalf he WitS 
.recruited. 

36. (1) If an employing interost mils to make 
Powor to ~nforoe the arr~nge~ent8 to the 

prOyiaioDB of IlOOtioDB 34. satlsfact.IOJl of tho COIl-
.and 35. troller for the detention 
()T treatment of any person detained under 8ub-
.Bt·ctioll (1) of section 34., the Controller may 
ltimself make such arrangements and defray the 
cost out of any funds at his d.iSl'Ollal. 

(2) In making a direction under Hub-section (2) 
of Ilcction 34 or under 8('ction 35 • • • 

• • • • • • the 
Controiler may fix a period within which such 
person and family shall be i<lrwarded by the 
employing interest concerned, and shall send 
a copy of llis direction to the e'J1't1)l,oying 
interest ccmcemed, and to tM nearest -agent, iJany 
.of 8't/.ch employing intef'est in tlte province WheM 

such person then 4,8. 
(3) If tho employing interest fails to comply 

with the direction within the time fixed, tlltl 
Controller may causo such person and his family 
to be returned to his Jum-.e and defmy the costs, 
.out of ally funds at the Controller's disllosal. 

(4) The Controller ahaU recover any COHts in~ 
curred by him under this section from the employ-
irlg i11tereBt ,ccmcerneil, o'lla Jor the purposes of such 
H210LAD 



~~y may certify· the, 'Q08ts to be recovered to the 
Collector of any di'ltrict in which a te~~ tllltat4~ 
helonging to tho eml,lloying. in~crrst conc(,l1wd, 
or to any member tliereof, )8 Rltuated, and the 
C,ll1(\ctOl' lIhall ",caver tltc'amounl f'.Ini, may rc(:Qver 
it as nn a.rrear of land-revenue. 

(5) Any costs 80 certified may, where the t'm-
ploying illt;4~r()lIt cOH-eerned is a. group or 6ssocr.tioll 
of employers, be recovered from any oue of 8uch 
etnployers. 

37. (1) Subject to the provisions of suL-sect·ion (3) 
Magiatratea and medIcal 

tJffioers who m"y exercise 
the pow!)re of- the Control-
lor. 

of'8CcIti(Wt; la, any Distrit~t 
Ma.gistrate in Assam 
mny eXerci!le in respect,. 
of his district any J>0W4~1' 

whi~h the Cootrollel: by Ol' under this Act coulli 
tlXerdlle in such district. 

(2) The Controller may transfer any pJ:(}Ct~etlitl~' 
under Cha.pter U pending before him to the Dis-
triet Ml\gistrate hanTing jurisdiction under sub-
8t'Ietiol1 (1) to dispOBQ of it. 

(3) The LOcAl G9ve1'l1Il\Cnt ohIo rectuiti~ pro-
vince IIlay invest a District Magistrate or a Su b-
Divisional Magistra.te and the Local Governlll(\nt, 
of ABsanuna. y in vest a Su b-Di visional l\ll\gistra te 
with any of the powers of the Cootrol1~r ulltler 
I'jt\ction 4 or section!34 or 8ection 35 or section 
:Hi in respect of -his district or sub-division, as the. 
ease may btl. 

(4) The Local Government m&y inv('st uny 
medieal officer not. below t.he rank of d8~ta'l!t 
to;urgeun with any ofth4;l powers. of the Conu'ol-
It!r under section 34 and section 36. 

38. (i) The Governor General in Coullcil may, 
Power . of· Governor by notitication ill the. 

08llOral In. GouncU. _ Gazetw of India, make 
I\)ako r"Wef. rules~ 

(a)- regulating the procedure of the Control-
ler and of per'lOllS exercising the powers 
of-the Controller in the exercise of their 
powers under this. Act; 

(p!I) where tMl'e are more aut'!writi£" tllan one 
exercising any tlf the powers of the Can-
troller in the 8ame area, regulating th.e 
e~rci8e of their powers by 8'1MJ/I, authori-
ties-; . 

(b) pre!!Cl'ihiug scales_ of Buhsist(Oncc allow-
anees for the purposes of section 12 ; 

(c) prescribiag the form of agreemen.ts 
under se(Jtion 14 ; 

(d) preseribing the ~outes by which assisted 
('migrant;; may he forwarded from. 

. districts in controlkd emigmtioll areHS 
to tea distriots ; . 

(/I) prescribing the manner in which assisted 
emigrants and their families shall be 
for,,:arded to Allsam from the depot" of 
lOMI forwarding fl.gent8; 

tf) prescribing the action to be taken by local 
forwarding agents and by porsons irl 
cha.rge of depots on prescribed routa..'" 
where an assisted emigrant or a 
member of his family appeal's to he 
suffering from infectious or contagioUB 
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disease Of where an assisted emigrant 
appear 6 to have 008n recruited by c0-
ercion, undue influence, fraud or mis-
represe'" tation, or t·o have been .recruited 
or fOrW'lT ded otherwise than in accordance 
with the provisions of this Act and the 
rnles made thereunder; 

(g) directing that employers of emigrant 
III homers shall keep register of such 
labourers and their familil'B, and pre-
scribing the form of such registers; 

(h) directing that employing interests which 
recruit emigrant. fp.hourerB sha.1I keep 
registers of such labourers, and thcir 
families, and oftbeir journeys to and from 
Assam, and prescribing the form of such 
registers; 

(il requiring employers of emigrant. Inhourers 
and emplov1ng int.erests which recruit 
emigrant lahourers to submit s11ch return 
in respect of such labourers as the 
Governor General in Council may think 
expedient for oR.rrying out the purposes 
of this Act ; and 

(j) generally, to C8Tl'Y out the purposes of 
this Act. 

(2) The Loca) Government of Assam may, hy 
notification in the local official Gazette, make 
rules requiriIl!( employers of lahr>urers on tea. 
eRtates to submit return" of wnges and eamings 
of labourers employed by them. . 

(.3) In making "11rA nndrT fmh-I'!f'.ction (1), the 
Oov('rn(lr GeMral in C't')uDcil, and in makin~ rules 
UndE'T l'Iub-Bl'ction (2) the Local' Government, mlly 
provide t,hat fI, C'ontravention thereof Rhall hI'! 
puni8hable with fine which may extend to five 
hundred rupees. 

89. (1) The Governor Generlll in Conncil mAY, by 
notifiefl.tion in the Gltzet.te 

POWft", ~() ftrlend the of India. declare that 
I'OOpO of thll Act. h' . . t e provIsions of tIllS Act 
shall applv in respect of any lands nni! pl'cmi!les in 
ASSAm other than tea elltates. and thereupon tho 
proviRionR of this Act Rhnl} flT'ply in 8]) reflJ.1ccts to 
sllch lands and premi!lf'R as if they were tea estates. 

(2) RuhjeC't to the control of the Governor 
Oenern,l in ConDcil, the J~ocal Government of 
ARflllm mAy. by notifiC'stion in the 10£'8J officilll 
Ao?pft('. n~("a.r~ that tlle prnvisioTlR of tliis A(,t 
",llnll apply in any area in A A~nm ot11eT thun t.Jlfl 
(lif't.rid,R Rp('cified in dUll I'll' (a) of Red.jon 2, flIld 
thereuJlon the proyjAinDs of thiR Aet. !'Ihnll ftnplv in 
all rf'Rpects to such arC'1l. 8S if it. w('r(\ R tea district. 

39.4. No suit, prof!I'~llirm or nfh.er legal proceeiJ-
inq Rhall lip, a(1(1in.~t UiYl.lI 

Rat';"" (or OOR t/(07l~ in . ., 1. • 1.' I 
_J I. .," ·Il-d,' t' A"P('1'IIOll Jor am,'mnfT -'.I'lI.left {YIuu, }atc .... f' fl~ "'. •• • 

VI 171 ~ood Ja~th done or 
i'1lterrded to be done 1J.'YIdr.T t1li.~ Act. 

40. (1) The enactmentR nwntioned in the 
Schedule are herehv rC'· 

Repe,,1 of Aot VI or TlCaled to t]lf' extent ~peci­
HH)I A,nd ocrtain oonll6· find in the fourth column 
queue';i. 

thereof. 
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(2) The Assam Labour Board constituted under 
section lI6A of the Assam Labour and Emigra~ 
tiQn Act, 1901, is hereby dissolved. 

(3) .All accumulations of the cess leviable under 
section 1I6E of the a&id Act are hereby transferred 
to the credit of the Emigrant Labour Fund, 
subject to the payment of all outstanding claima 
payable out of the said accumulations. 

THE SCHEDULE. 

(See section 40.) 

Ye&r. No. SbontiUe. Extent of repaaL 

1 J a , 
1001 VI .. The AMam Labour Taewhole. 

and EmigratioJl, 
Aoi,I901. I_ 

X! .. The Aut.m Laboar The whole. 
aDd EmigratioD 
(AmeruJm8Dt) Aot., 
1008. 

.. 

)916 VIIJ .. Tile Allam Laboar Thewholt . 
and Emigration 
(Alllell.dm8llt) Avt. 
1915. 

1920 XUVlII Tu ne"oJutjol) In Part I of the 
.Act, 1920. Firat Schedule • 

tho entry relat-
iog to tJ» 
Aasam Labour 
and Em~ratloD 
Act, I 1 (VI 
of 1001). 

J(l27 XXXJ Tha Assam Labour TbewhoW. 
&Ild Emigration 
(Amendment) Act. 
1927 • 

.. ,' , 



GOVERNMENT OF INDIA. 

LEGISLATIVE A.SSEMBLY 
DEPARTMENT. 

Report of the Select Committee on the BiD 
to amend the la.w re1ating to emigrant 
labourers in the tea distrIcts of Assam, 
with the Bill as amended. 




